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1' 
CEWL ADNINIST1TIVE ThI8UNRL 	

\ 
J1AHATI .8FNC1;GUiAHATI.5 

ORIGINAL APPLICJIUN NO. 2 3 

/tL 	
.App1• * . • 	a.cant. 

versus 

	

Union of India & Ors . . . . . 	. 	. . 	Respondents. 

For the p -piicant(s)  

	

t_-\__ f 	C, 

For the espondents. 	 !' 	 1  

kEfl1STR DATE _ _Q.RO_E_R  

:180.1.0 	List the matter on 19.1.01 for 

is appfl 	IS in form 	
. 	A.tflisSiOfl. 

Pe 
vile eber 	 Vice-chairman.. 

for Rs 	 im 
IPu1'fl:; 

1 9 .1. 01, 	List on 29.1.01 for admission. 

Meahwhile Dr B.p.Todi,learned courise1 

Dy. Vgg tr. 	 ,f or the respondents may obtain necessary 

'instruction. 	 . 

Member 	 Vice-Chairman 

29.1.01 1 	Heard Mr B.K.Sharma. learned Sr. 

A 	 :c0h15e for the applicant and Dr B.P.Tod- 

/ 	
* 	learned counsel for KVS. 

' 	Application is admitted. Call for' 

,the records. Written statement be filed 

/ 	 'within two weeks. 
OO 

	

- - - 	List on 13 • 2 • 2001 for written stte 

•ment and further orders. 

aa-,J 'C L WLL.-p 	I______ 
Member 	. 	 Vice-Chairman 

pg 

7 	13.2.01, 	List on 150.01 be enable the 
(Th i7 " 	 respondents to file written state- 

S4 	 ment. 

I 	 Member 	 . 	Vice-Chairman 

In 



OJ. 23 of 2001 	
* 

15.3901 	List on 12.4.01 to enable the res 
dents to file written statement, 

M ember 	 Vice-. Charman 

im 

, 	
12.4.01 

-/A 

tv1 

List the matter for hearing on 

3.5.2001 for hearing. In the 

meantime the respondents may file 

written statement. 

h 	 1 

Vice-Chairman 

.Ltrd 

J 

• 	1.' • 
• 

e- 

r. 

- 

Q& /S 

I - 

4.5.01 

lra 

In view of the order passed in Misc, 

PetitIon No.117 f 2001 this O.A, 

stands disposed of. • 	 _ 
Vice-Chairman 

j 	• 	 I 
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6LfATI 

of :2001 

BE. WE:EN 

Shr:i. F:rdi 	Kal ita 
JI:i)er 1)1 v :L.i.c:)r3 C1 	ri 
Kendriya Viciya].ay. Ma]. :i.caon 

H G uwah a ti.  

IND 

:1 

 

The un I on of India reeerited by 
the Sec:re tar', to the Cove rr nen 1; of 
:ur::Iia, Min:i.stry of Human Resc:u rc e 
c1eveft:inent c:ertr'ai €:r'etari at 
New re lhI"-:t 

2 The Chairman Kendriya Vidyalaya 

8  ancf a t.:h an 	Nehru House 	B ah adur 
Eiiaui Zafar Niarc 	New De th I 

3. The 	Comm I salon e r 	K end 1" 1 ya: 
Vidyalaya 	Ea r:j i:,ari 	.J43 	Cacn:,.ur 

4 The 	Deputy 	Commissioner s  
((c:ademy ) 	:::er- driye, 	Vida]. aa 

I 	 Jeet Singh M i 

New I:)e:h110 

I I 	 The Ass tt. i u r rKendriya  
Vidyalaya 	Sangathan,  
Region,ula 1:1 cic:ri 0.uiaL 

6 The Princ:ipal K:ridriya Vldyala.ya 
Maligaun, Guwahati-12.  

f]1: 	"1E 	0FI:)E:F 	EII\i 	"4.LLJi 	iFE 
I 	[flI' 

The present app]. :icat ion is di rectec:I 	aciainst 	the 

order of .ransfer of the Applicant as ordered by the 

Respondents un.der order Nc:: 	F :u2-i (DT) 	 (E IV) 

k 

p. kLt 



ci a ted 4 :[ 2 2000 (Anne xu r - )traIsfer&IngJhg App Ic: n t 

from 	ouhtj, 	to N:i.ru1 :1. 	 'it" s 

çp :i :jc:a,nt had 	fi. 1 cc) C:) A No MY of 2000 before 	the 

F")on 'iDle 	'T'r:ULna1 	cha:L ier:inc the aforesaid 	order 	of 

't;T"ar'D'fer 	and 	the 	i"k:n "i:ic 	iT"ii)..nai 	was 	1ea,eci 	to 

c:ic')se 	c:)'f't;t"e 	s aid 	0 	i, 'i;t' 	a 	ci:i r'€:c:t :ic:n 	to 	the 

cii.c:.:ce of his ry"'ceeritaticr )reserii;l, 

a post of USC is :Lyinc, vacant In the Fiepional Office 

KYS Vial 1caor') and the respondents have expressed the ii' 

helplessness for consideration of his case in absent of 

any ca');cccDric:a1 order 'f'T"CT1 the "'lorD b],e Tribunal Hence 

this apol icatic::n for an appropriate order to the 

respcDndcnts for c:onsideratsion of his case aqa:inst the 

said vacant post of USC 

. 	1F31') :cc 'Ii: CJ)\! 	c:)F"l" i"ii''i"Fi 

The Apç:l i,can'i: dcc:1 r'es t)"a'1: the 	'i.t..jac::'i matter of 

the 	appli.c:a'l;ior'I 	is ti't.:t'i.n the 	jurisdiction 	c:rl"'ii'i:i.s 

)"'lc:t'D 	t:lc 	'i"T":it'.c.trD1 

3. I..IMI"IA'l":( ON 

The 	App 1 :1 c: ant 	'further 	dcc:], ares 	that 	the 

a):::Lc:at:!.cr1 	is'f:ii.cci 	w ithin 	the 	[n:itat:i.on 	F:leric:c'J 

presc:r'.itDeci 	unc:)er" 	C3cc::t:ic::n 	21 	of 	the 	Adm:inistrat.i. Yc? 

Tribunals 	1985 

4  

4.1 	That 't:hE? App 1 :i.c:ant :isac:: i '1:1 zen of 1"di a 	a.rx::) 	as 

such 	he is cr1: i.t.t ccl to all the riphts and 	pri. v:i I epes 

as ctuaranteed lAnder the Consti tut:ion of :ind ia 

. 
LJJ 



'I 	That theq 3 	: is aggrievId rnu(*;1i\ 

c:rc:ier 	ii:::j 4.12.00 by t•i:ic::•i he has 	been 	t:r 	er'rc:i 

.. r om Gua1iati to NIi.i.:I, :1 ((rLna::hai 1racies ) 	said 

order has been issued by the respondents w:i. thout 

H c::ons:iderinp the r presentat:ic::n f:i 1 ad by the app 1. :icant 

prior to the issuance of the said order of tr .  ansfer It 

:1.5 noteworthy to ment ion here that theapplicant prior 

tc:3is:wrc:e of the aforesaid order' of tr'ansfer dated 

4 i2 00 the app Li cant was conat ra:ined to move the 

Hon b1e (3uwahati. Hiph C::ourt by way of filing Civil Rule 

No 4019/97iri raspec::t of his promotion to the post of 

UDC f rom L. DC:: th a Hon b :1 e Hi ph Cou. F' t: was p 1 e ase to 

dispc::sed of the case with a direc:t:ion to consider the 

case of the applic: edt for pr'omot:i.on to the post of UDC 

wi. thin a period of 4 weeks vide itl orcier dated 

2v897 Pr•rf• to the sa:i. d order of the Hon 'ble Hiph 

court the respondents have i ssurc:I an order v:i cia No 

F 4• () /9.f.VfF IV/Yol 11 dated 27 :t097 promotinp 

the applicant to the pc:t.: of t.JDC. In the mean time the 

a:p lic:ent made a represantet ion to the resQc:ndent No 4 

with a prayer not to disturb his present riI€::e of 

postinp h:ig'ili.phtinp his di"f:icuities including the 

servic::e of his wi. fe as well as the academic session of 

his son But ic,nc:r'inq the aforesaid 'fac:t:ual posit:ion 

the iespondents have :LssiAad the a'for esai.ci impupned 

order dated 4. 12 . 00. The said order of transfer is yet 

to be 'formally served on the applicant The app]. i.c:ant 

immediateLy havinc coma to know about the said order 

dated 4 12%000 marie a rapt' esentet ion to the 

respondents prayinci for m::ciific:at ion of the said order, 



\ 

of transfer. I n r applicant t 

order of transfer had filed O.A.No 432 of 2000 before 

the Hon ble 1 r:ibunai challe r::Lnc4 the aforesaid order of 

trar:sfar and the Hon b :ie Tribunal was pleased to 

dispose of the said 0 0 wi t.h a ci 'act ion to the 

respondents to dispose of his representation Presently 

a post of UuL; is .Lyinp  vacant in the Keciionai. Lfice 

.,vu Na! :ipaon and the respondents have expressed their 

he:plessness for écins:ideratiori of his case in absent of 

any c:ateporical order from the Hon 'ble Tribuna:L It is 

noteworthy to mention here that at the time of ii.], inp 

the 0 0 432 of 2000 the app tic: ant was not aware of 

the said vacanc:y and c:Iid not made any merit ion of the 

same and for that reason only the respondents have 

expressec:i their ha .. ..:1, essriess for suc::h c:onsiderat. con and 

dispoe.ed of the representation of the app].c:ant without 

mentioninp the said vac:ait post. Hence this app! :tcat ion 

for an aprc'pri. ate order to the respcnde ....ts for 

c:ons:Lderat:cc)n of his case aqainst the said vacant: post 

of UDC 

Th:i.s is the cni.i.x of t he matter for which the 

applicant has come under the prot:ec:tive hands of this 

Hc::n ti,ie Tribunal seek .......c appropriate relief. 

4.3 	ihatt:hE :I:l  icant is presently work inn as an Ui)C 

under the respondents He be :incj appri evec:I by the act ion 

of the responoents for non....considerat con of I .....cs case 

for 2romot:ion to the post of IJDC was constrained to 

move the Hon 'bla Hiph Cciurl: by way n ...... ilinn Civ:i 1 Rule 

No 4019 of 1997. The said Civ! :i F: tk 1 e  was c:I:i.spcised of by 

P. kJi- 



it 

------ 

the Hmn I, I 	
!L,I Court by Its judgement and ordFF dited  

2E79:7 d:irac:tinc) the r'aI.:Ic:In:JerIt:s to c:orIsider his 	c::ase 

for SLLC::h prIDir!c::t:1c::rl to the niest of UDC fix inn a time 

ii ml I; of 4 weeks 

A c:c::py of the sal ii Judpement and order dated 

28. 897 is annexed herewith and marked as 

ANNEXURE I 

4,4, That the app :L leant x rsuant to the aforesaid 

Juccjement and order dated 288,97 passed by the Hon 'b Ta 

Hi c:1h Court the re sc: end ants p romot ad the app ii c: ant to 

the post of UDC vide its order vide No F420 (3) /9 

t%/F TV/Vol II dated 27 i8 97 and he assume duty on 

the same aey  as uDL,, The c:ase of the app? :Lc:ent tetore 

te 	t4cir t::l a 	FI:icti Court was t;hiat on fY"c:mc:it:lc:rI 	he 	was 

;:tde (3..wtiat I a;ic:i for ttiaI; reason he had to 

forcjc:i the said promot.: ion at the f i. rst instance dUe to 

certain personal reesons But in the c:lvil Rule the 

app? ic:ent; prayed for his adjustment in the said 

promotional post; (i.e.UDC) within t3uwehati It is 

pertinent to mant:ion here that in the civil, rule the 

app:L leant roi.ntE::L out the 'fact aboi.It the servic:e of her 

wife who is an employee of the Fracijyntish Gaol ian 

Bank Dh a a apu r Guwah at i and the Hc:in b :1 a Hi qh Court was 

p1 ease to d :, sposed of the matter c:ons : d a r np the C: asa 

of the applicant in the vacant post; as pointed out by  

the app? :icant The respondents c:onsic:!erinp the case of 

the pet;i tioner adjusted him in the Kenclriya Yidyat.aya 

Ma? i peon buwan at :& as LJDI. 

( 	c:c:py of the 30111 1r'lçj report: dated 	27 10 97 	is 

R 
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	 c c 

nr!e::.ecj here w:i.tti andm ani::ed as 
	xuR4 

4.5 	That pW'SLtaflt to the aforesaid ciy . ciprs .f : 	procnot:ic:in 

dated 	27 1Ø97 the App]. :ic:ant tooh< c:harcie of the post 

of UDCKendriya vidyalayaN1al :icaon Guwahat:i 	In the 

mean t:i.me the app]. :i.cant mac:Ie several representat:ions 

statinq therein the servic:e of his wife and his El years 

old son who isstuciy:inci at ci ass"-? and wi to a prayer,  

not to transfer him out s:i,de Guwahati 

Co::'ies of the representat:icins dated é 1299 and 

2E1. 1299 are annexed herewith and mar.::ed as 

NNEXJRE3 & 4 re sp act :i ye I y 

4.6 	Tb at 	the app 1 in ants apart from 	the 	above 

re: resentat inns made verba :t rquests to the aut:hc:r :i ty 

c::onnerned about his di if ic:ui ti as w:i th a prayer not to 

:isturt his service by way of transfer on the crnund 

that his w:i. fe is an amp loyees 01 	Prapjyctt ish Gaci]. ian 

Dharap.ir i:rarrh . &ivahat: . On the other hand the 

only son of the app]. :icant is about B years o].d in this 

connect ion merit ion may be made of the r'eccmmenftrt ion of 

5th tr::ani;r,l pa/  Commission wherein it has i::een 

c:atenorica]. lv stated about; the prist :inc of husband and 

wife in ama stat :ic::n us:i.nc the expression stm:i:v 

The 	Appl:ic:ant: 	c:raves 	leave 	of 	this 	Hc:b:ie 

"ir:i.Lc.rmil to rc• 3. , and refer upon the sa:i c'J 5th 

f:ermtr:t ii:v  Commission r-eccmrn(nclmc:iaticmn at the I; :ne 

of hearino of this c::ase 

'i/ 	That the Respondents without (::cmri:icJeTi1cm his 	;i.ic:im 

representation 	:issuec: 	an orc:ier vide 	No 	F i?-- 

P. kJt9L 
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(j"f ) ,'::ç'...  <V3 	I iv 	dat: ad 4 	12 2000 t: rnsf arr:i. nc 	th..._..---- 

('pp1ic.::antocn 	Mel :icaon 	to 	'\iinjLll 1. 	in the lame c:c:it;y 

it € 1t 1rlert. 	to 	nxz'nt ion here that 	the 

:f:Y 1 iran 1; 	be Lfl( a 	low paid 	employee should nEll: 	havu 

been 	trensierrecf 

cc::ly 	of 	the 	orc: Er 	dat: ad 	4 	12 2000 	:i. s annex ad 

he rew:i. th 	end m a r k e d as 	nncxura 

48 That. the 4ojlicarit staton thnt xinrp hP im rri 1 

on medical ground 1:l1a1'.l'fci"e 	the 	se:ici 	order 	clateci 

4.12 ..2000 is yet 	to be served on him 	crffi c:ial :iy ,  The 

t::lr:l1 Ic ant on ancj..vi ry c:clwc 	c:ome 	to know from a reliable 

source that the said transfer has been 	issued 	acting on 

a raquesi: made 	by one LIDC work inc in 	the 	Kendniya 

Vidyal aye clmeripaon (k:ftlati 	for his 	transfer to 

Mel :i.c:!aon 	i.e. the place of postion of 	the 	(Ippi 	rent: 

4 iet: the (!:I:::1:ic:ar1t: cliçJli.1,p1lt:Ltic; his (TLEV3r)(el 	ffllC 

a. 	ra::lresentat: :ic:in 	on 	11.120000 	to 	the 	c:onc:arned 

iutIc:lT'3. t:/ 	for cancellation/modificaticr) of 	the 	C.?'er 

cei:ed 4.12.2000.  

0 copy of the 	representation dat Ed 	11 	12,2000 - 

annexed 	herew3, th and marked as Onnexura 

4.10 	That 	the App I ic: en t: b eqs to 	st: ate 	that 	the 

impunec 	order dated 	4 have 	been 

:cssuad:tn 	pu:l1:ic: interest; in 	fact the said order 	have 

1::: can 	i asu ad 	pu reu an t: 	to 	a requ est mad a 	by 	th a 	:knc.::umb ant 

workino 	in 	the Kandr:iye V:idyal aye 	CFW'F 	Amaripebn 

Guwahati.  

4.11 	That the Applicant begs to state 	I:flt: 	i:i?'ee1t:l/ 



his 	wife is work mci 	as 	a c:ashier,  Pragjyotish €ac.:lian 

Bank, 	r:h'a::ur 	Branch Suwahat i 	The 	sob of 	the 

Apel :i.cant; Shri Bhaskardeep Kal :ita is presently studying 

in 	Class 11 	in 	the 	Si; 	Vibekanda Encjl :i;h Academy, 

ha.L iaon iiahati 	and 	he is aned abc3ut: 	7 years 	it 	is 

therefore the 	cp lic::arrc 	'rurther bers 	to st;ate that 	in 

v:i. ew 	of 	the 	recc:nmerdatic3n made by the 	%th 	Central 	Pay 

Commission, the 	P e sp on ci sit; ouph t not 	to ha v e 	I ssu e ci 	the 

order 	of transfer mc:ire 	so wrf en the 	tact 	has a I ready 

been 	narrated by 	the 	ippl ic:ant throuc1h 	his earlier 

rep resen tat. ions 

4.12 'That: the Applicant bens to state that under the 

Rs:ondentscciI;air'i nuidel :i.nes have been maint;ained 

recuarc:iinn transfer and pc::ist :inc mention of which has 

been made in the impucjnsd order dated 4 12 23BB As per 

the se!. ci t ranaf cr nu 1 cle .L n es ma). n tai n ccl by the Ke nd riya 

V:idya:L aya Sannathan the incumbent havinç works d:ies 

than 5 years of service should not be transferred But 

in the instant case theRe snoncients have v :::[al;ed their 

own c:!u:ic:lel ins and he.::e the imounned order c::annot 

SL!Sta3. n in the eye of 1 aw 

4.13 That the Applicant I::rqs to state that pr':ior to 

issuance of the impugned order dated 4.12.00, kM P 

respondents issued an order dated 1 / tra ns ferring 

some 	s:.in:i lariy 	c:.it.iat;cci employees i i::e 	that 	of 	the  

aiç:l :.:::ar'it.c r'iaine1' one Eir'i B.K. Das, but , till c::l'e he 

has not been i'e:iea:seci from his preser'it place of pstinci 

:1. Me 3. :iciacn on his own req..tes't: l"iowever, the 

respondents I; 11. 1 date has not yet Ci sposed of the 

-- 117 



9 	. 

i'eprer"t:at: :i.c:n 	fl 1 ed 	by 	the 	app.i. :icant; 	and 	pr'ciinq 

c:i:i.sçr.a:L of his such :ic:r issued the c:T'c:Ie1' of 

'UrEsflsTe!" without any pni or lrrt:Lma't:ic::Ln to h:Lm 

4.14. 	That 	the 	app tic.:: .n t b ens 	to, 	.t at; e 	t:h at 	the 

r"e:)cDru1:rts 	havr:' :i.ss.ec:l the order of 	trms'fer wi. thout 

apply:inn 	t:hei r m:ind 	as wc 11 the various nuidelines 

:i;ued 	by 	the 	Govt of 	md ia and hence 	the said 	order 

dated 	4 	:L:2bG 	is not 	sust:a:i,nLth:te' the eye of 	i. 	In 

this 	c:onnect ion mention may be made of 	the transfer 

n:c:l.'i c:i 	:1. .c•:L•d 	by 	't:'3(.? 	T";(::cjer't: 

	

c::or.:y 	of the e.a:id ti'sns'fer psi :ic:y 	is 	annexed 

her ew i t:h and m a r< pci as 	EJW' 7 

4.15. That the app 1. :icant bens to state that the 

aiF:).l.:Lc:rni; beinci a low j:::aid emp .ic:yee the r'es1"(kJ"1ts 

ounht not to have issued the order of transter dated 

4.12.00 which is vio].at:ive of the various nuicielines of 

the Govt. of ir'ci a and hence the said order is not  

susta:i.mb :le in the eye of law and liable to be set 

aside and quashed 

4.16 That the 	app ii cant bec; to state 	that respondents 

have 	ma:inbai ned 	c::ertain 	transfer 	quidel ines for 

'anefer and 	post::inp 	and 	in 	the 	said transfer" and 

post: inn pu:ide lines 	there 	has 	been 	...l..:pç..; 'r :i. 	mc.rt ion 

rpqa'rdinçj safeçuards 	to the 	low paid employees,  like 

that of t:1-e 	applicant: 	On 	the 	other hand ;he 	a1::o  1 icant: 

beinp 	situatec:l in 	the 	middle 	of 	the 	nradat:i.cn list and 

there 	beinc! suf 	:i.cient 	se.n:Lcrs 	and 	juniors hence the 

an: ti on 	of the 	reDc:Tnc:In.:nt;s 	in 	:1. ssui nc:j 	the :L mpucii'ied 	c:rcJer 

dated 	4 12øG 	p:ick:inq 	the 	applicant: 	is ii le:i and 

1 

P ,  



:i :ie.1::.r to 	)C E:t aE:I.cie and 	:Aiei 

4.17. 	That the appi :i.c::ant be:in;: appriaved by 	the 	said 

o'rd a r of tran Si a r h ad f I ad O.A.No 432 of 2000 before 

the Hon ble irU:iu al chal 1enc:inp the aforesaid order of 

transfer and the Hon b 1 a Tri.buriai was p:Laased to 

o ispose of the said O.A with a di nec; ion t ot;he 

respondents to dispose of his representat:ic.:n Presently 

a post Of uoc is Iyinc vacant in the Rec;iona.L Off ice 

KVS Mal ipeon and the respccndats have expressed the :1 r 

help .1 essness for cc: ...s:ioarate::n of his case in absa...0; of 

any catec:or:ical order from the HO 1e inibural it is 

noteworthy to mention hare that at the time of filing 

a O.A.432 of 2000 	the 	 tic ant was not aware of  

• the said vacancy and did not made......y mention of the 

same and for that reason on J. y the respondents have 

expressed the in hali. essness ....... v  such considarat ion and 

disposed of the reprasent:at ion of the app :L :icant wi thcut 

ment ion :inr the said vacant post Hence this app 1 :icat ion 

for an appropni ate order to the respondents fo r  

consideration of his case açainst: the said vacant: post 

of UDC 

The 	app ii. cant: craves leave of the 	Hon b [a 

Tr:ibunai to produce the copy of the Jpp ntand 

order dated 14122000 ç.:assed in O.A.No 432 of 

2000 at the ti me of hear inp ''ft t he cases 

1"hat; 	the a::1p1:i.c::art: 	has i:tieaft:er' i:i.Leci 	a 

represantat :ion 	to the 	(c.stt 	(:krflm1SS:Lcr1r,  K)3 	on 

:19. 12.2000. The app 1 ic:ant 	in 	the sa:i. ci 	repreth.en tat :ic::n 

has 	expressed all the 	relevant; 	po:int:s. The applicant 

kJc 



c:: c:.t 3, cJ 	c: c:ne t.c: k now t:h t t;he r'e spond r I; .. t 3.ve 	dispc:sd 

of 	't;' e •ai.c.I rpr'sentation ..qainst hiQ: 	sinc:e 	the 

&c.pii.c:arit 
	is : r LT(: on '1Eciic:1 iave could n :r ; 	obtain 

any 	suc::h or'cJer 	4 19 That 1: " e (;p::i icart becs to 	state 

that ti]. I c:iate the Applicant has not been issued with 

the order of transfer and its subsepuent orders 

formal ly but he apprehenc:is that at any moment the 

Respond en ta may I ssu e the said order of t r ans fe r 

'tormal Jy to him alonp with the re]. ease order without 

first cons.icier:Lnq his represerrt:ation 	It isiri view of 

this facts, 	the Applicant prays t::efore this Fon'ble 

Tribunal for an appropriate int;e rim order directinp the 

Respondents not to q: ye effect the order of tr'ans±er 

dated 1. iJøø during the pendency of this ON I n'fac: 

after the d:iposa]. order (;ii:ic:h is yet to be served 

upon the appi :ic:ant) another inc:umbent has been postan 

to the oust of UDO which was holdinp by the applicant. 

As stated above the Applicant is yet to be served w:i th 

the copy of the order dated 4. I22øøO and its 

subsequent orders f orma]..Ly as We.L :t as till date no 

release has also been issued to the Applicant. On the 

other hand tilL data -at ]aast: number of posts are 

vacant. Therefore (I  e c. will be no difficulties for t h 

rcre:rcride'its to ac:comcr nate the Applicant. The order of 

trans-faT' has been :issuec:i violat:inc1 the var:i.c::us 

ouldel ines 	issueci by the Mm isi;ry coru:'.ernar:i and 	henc::e 

it is a fit c::ase for prantinc interim order d:irer::tncr 

the Respondents r:.rtt to j :i ye a ffect the operation of the 

:impuc:ned order dated 4 12 2d00 and/or to consider his 

acainst the vacant post of IJDC whic::h is presently ].yinq 



vac::art 	in the Regional I 4 E KVS Maligaon, tiLl 	date 

disposal of this (r. in the event if the in,terim prayer 

inot cr.arted, the Appi :ic:ant will sufferirrepara.i 

loss and :AT'', 

2"1Lat: i; :i-. app lication has t:e:l) made Lcrafi.de 	and 

for s ecuring t:L',e e!cis of justice.  

5. 

5.1 For that the action of the T'esponcjents in not 

corsider'jnq';hp representaL::.cn of the A::::i :icart 	:::e'for'e 

issuance of 	the :i. mpupn c: c: r'd a r 	Cia i: ad 4 12 2000 	is  

ii lcpa1 	and arlJ:L't:r'r )r and Liecic:e tFi a i.c!i:: 	::redJ c:rc:iei' 	is 

3. 1 t Si E.) be set: aside and quashed 

5.2 For that the impupried order d3f:c:l 4.12.2000 having 

been issued in qr':::ss v1c.:i at:ic:n of varic:us cfu:idel ines 

issued by the L1:rn.str'y cccernad and so also the 

principles of natural Just:ic:a, same is liable to be set 

as :i d a 

5.3  the wife of the 	(::p I ic:ant 	beirc: 	an 

amp icyee rj: 	.. recopnjsac:i 	sri.: at 	(Siiahat:j 	and 	his 	son 

bE' I nc 	a m I nor the 	guideline issued 	bid, the 	5th 	Cant ra). 

pay 	Commission c:ovars 	the case of 	the 	App 1 icar3t 	and 

I ssuanc:e of 	the :i mpupnec:I 	c::rder 	dated 	4 	12.2000 	is pa rae 

1 be 	I aside 	and quashed 	holding  

the same bc :i nc v in), at I VI:? 	of above 	rec:c:mmendat inn 

5.4 	For 	that the 	:L3r1)I.t(:I")c?cj c:T'c3??r 	teir1c v:ic:3Iat:isSe 	c:'fl 

Ar'ti,c:le 	14 	ard 16 	Of 	the 	CSS:onstitut:ic .i of 	SLridIa 	same 	is 

not 	¶tr3ab1e and 	i:iabie 	to be set aside 	P. 

P1 
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— 

• 	For 	that 	there 	be :l,nc 	a statutory provision 	of the 

b1•r1ci ri. ye 	Vil ye. 1 rya 	Sangathan 	rec end :nn 	transfe r and 

posting 	c:fthe 	employees 	a,r"cc 	the 	(!ç1p 1. :i.: Ian t: 	shIP:: e has 

not 	complete 	yet5 	'aa-a 	service 	in 	I 	 : 	1:: :i ca::: I 

of 	F:!cl:j.rc 	 c::l..lcL't; 	rlc ,t: 	to 	h a ve 	:i.ec:J 

the 	i IPp:Il,PuI (ad. 	order 	f(:r? 	P(:1 	when 	the 	facts 	i''.a i'e 	ITIaI.(:J (l( 

c: I 11 er 	i::c:l 	the 	hes:1rIcerI(.:a 

t:LI 	ci 	the 	icc3(l1ci?1tal 	have 	:a(.:;ccJ 	:i. 	:t(a(:ia1 J./ 

I ¶eaLt:i r"c 	L:" 	a 	c:11"(icI' 	a i 	(:1 	c:I1.c:I" 	at:at:€.:cI 	to 	t: e:' 	:1 1l1aLk?c! 	in the 

•••••ci•••t 	of 	JLII::l [ic: 	but 	in 	fact 	SlIflIa 	has 	been 	issued pi 

the 	[L.lp.:c:.t: 	of 	sc::ii1e 	veCli: en 	:i ntei'eiaL; 	c: inc. 1 c: 	and 	hence 

elaine 	are 	:c.i1: 1 e 	to 	be 	set 	asicie 	and 	qulastled 

5 	For 	that 	t:c:re be I nc 	sc: 	many sen I or 	as 	we I 

junior 	of f ic:: e na 	p  yesen t: :i y 	work I rn:; 	In 	the 	Uu1)Iah IL:: I 

Region, 	tf"; c: 	Respondents 	c:Iuph t 	not 	to 	[1ev a 	o Ic: f: ed the  

c1f:f::1:i(:.:alf; 	(Li:ct;f"i:r..([: 	any 	L::a':a:ira. 	(y(c:r'r 	so 	when 	his 	case :i.;a: 

pending 	c::c:Ir"n:a:(.c:e rat I c:ri 	before 	the 	hi C:heT' 	aLlibor). tv 

:1 ii any viewthe rnlat:1; : r 	the 	:i.mrmuc;jmec:t 

not 	e:Lm?Bte,:r?ai:LP? 	:arici 	t:1l(a 	iaj::i:::J. :[c:.arit: 	is 	ant:i.t].naci 

to the reliefs PlD((f3 [: fc:mr a pm this 

The 	;:c: 1 :1. c: cml 1: 	a: ('even?. I eev ca of 	this 'form 	LIE? 

"Fr':t.!::c.m;"eml 	to 	.c:f'rmc::ca mc:mi'e c:1r'i'e 	t:mc::t:tm 	f'nm:t;tlm:L as 

i.ec:iam.i. 	at the .....n.c: 	of hearing of 	t;hi.s 

I:E::i'f?]:l .. f:;f:J: 	FIfL'1[II.)]EE3  

The 	?f::f: :I.:i.c:ia rmi: 	declares 	1;['m laf: 	he 	has 	no 	c.,t.:f'?E?I' 

1:1.1. L;ei'umat; :i. YE.? 	11. rmd 	e if cac:i OUS remedy exc:ej:mt: by 	way 	of 

(J-'t 



'i: .1 :irc, 

•f.  hE 	App li c ant 	further c:lc:::trEs 	t ha t 	no 	c::t:i€T" 

appi :icat'Ic:)'), 	writ petat:ion or s.u:it in rpec:t 	of 	the 

Eubject 	matter 	of the tr's';')": 	apol :::'t;;i,on 	Is 	filed 

before any other c,,trt 	'utt'3c:)nj ty or any other :Eh:c::h of 

the 	"ton t.)1c 	"Fribunal nor" any suc::h 	apj:l.:i,c::a'F:jrr 	writ 

pcttion or suit is pendinc before any  of t:hen'i. 	The  

cpp:t. icant had earlier filed a writ peti tior' be':inc HP (1) 

No. 	3 il/2d'd3 

 

in the Gauh at I Hi ph Court and the same 

h as. been w:i thd rawn 22 9 2d00 w:i th I I, be rty to apo roach 

ti- I e Hon b :L e Tribunal 	Thus thIs 

Et 	F 

Linder the tarts and circumstances stated abc:ve 

tie cppi :ic:ant prays that this app lic::ation be adini ttac 

records be called for and notice be issued to the 

show cause as to why the r ci :1 sf's sor,te"t 

for in this apF.:),  i.rat:ion should not be pr"anted aid upon 

hcaT"j.j")c the nartj,eF and on ::)ereal of the records, be 

p1 cut tc.'qr'ant: the '1 ol J. owi.nc:  rel iefs  

I. To set aside erIc:! Puss!') the (nnex re"P order dated 

34 12. :': with a. 1 (:onsec),r)t: I, a,'! L':)en)'::-t'j, tsaj'içj to 

allow the eppl :icant to cont:nue in his pr"escnf: i:::1a:::ie 

of pooti,np or any 01 ac:e in GUI she'!::! n'thr I, ipb't of 

aforesaid transfer puadeJ.":n,, 

82 	To direct the respondents to consider't he calSe of  

ti"ie 	appi:j, c: ant 	against the v scan 'F: post: of UDC 

MMI 
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c:rf::.nt[y iyinn vc.t in the Re lbional Off in 

Mal :icon 	 -• 

of the application.  

81 	Any ci.;:eT' relief/reliefs to .linh the Applicant 

is ent i t I c:ci to and as may be deemed 	i t and 

proper L't;!i 	I 

9 . 

endinc: 	ci 1:oea.i 	of the OA 	the 	im:ucned order 

ci at: ad 4 1 	r'nn a xure'' 	may b a snap ended d I ran ti no 

'1:F"€ 	Respondents to allow the c::::pJ. :ic::r1: to c:c:'r'L; :ircr•a 	in  

F)J.1s.::c-':i 	 :nvr;:LJar 	the 

case 	cftF'c: rFc::  I. ic.. ar': •a::i rrt the v:ar't post 	of 	rJt)C 

:t /1 " p vac::a"rF; in the Regiona l Office KVS Flal :ip ac:!' 

The application is f:i3.ac: 'F. i'c;c.c:' Advocate,  

t.1 	 cit:: "FIE LPO. 

i P .c. W. 	 4 2_-/O I 

1) 	Latc 	 (/ // 

I 1:1. ) Payable at 	a 

As a.t:at.:eci 

•:tt•• 
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, 	ri 	Fia:1 i:: 	Kalita, acei Ehc:Ltt 	i:.:.:i 'ez-r; 

Fab i 	Ram 	Kalita, 	r'ider't of 	t4et ut;ac!ar 

i.caon 	at present working as, UQX 	In the 	Q V 

Mali g aon, 	Buwahati,doe reb :t ern 	y 	a f f 	i'm and 	var :1. 'f y 

that 	the 	statements made in 

II  
are to 	my 

knowledge 	those 	mac:f€•: 	:1. n p ar'acjraphe 

a r a 	t rue to 	my 	in "c ama '; :1 on 	d a a I v a 

'rr'om 	r'ec::c::rck: 	and 	the 	rarto, 	are my humL I a aL.1i-mi sal nra 

if 	 ::::e'fora 	this 	on 'ble 	Tribunal, 

And 	I sign this va':if:ic:ati.c:nc'tn t;his: the 
	

L. 	•K•' 

ci rcy o 'i 	,opmi 	 3J 	o/ 
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VaLcm of Irxj, 

rre.cted by the  Sac  

to th Govt. 

thj,t1  of 

The 	
dxj Vidy]e Gnathøn, ic. 	

flrc 	br1i.  16 • cbi?a 	
Gu hat41 1 

The Avvistant . 

Jzoudx-IYA . Vidyal y ia 

Ha1ig*on. Chba 	ewlzn1 

'I 

JT 

4. The - - 

	 °ryü Vidya joyao  :ij 

.. . • 	O9fl4 

pt 	of th, 
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I 
Present 

11on'ble I 
IT.JMCCOD•?iChoud1ury 

28.8J7 	I 
By tj8 writ 

petjj0 the petier seeks the 
 +

dec ion to the reapofldnts to eqnsider 
se Of the Petitioneror'pro,rIotjo 

post 	U.D C. in 	 n to 
endrjya Vidyalaya Haljgaor) 

/ flea 	flr.BK Sharma lOarn 	Counsel fbr 
-- 	

- the 	tjtj0 er and 11r.cj Choudhury, learned 
1CC for th reaents 

/ The 	titioner 
Shrj Pradjljt is as-L.D.c in 

Kendriya-Vi4alaya-gjnce 5th Hay'84 and on 28.794 on 
the recoefldtj0 

of the Departntaj Promotion Committee(DPC) 

in the pa 
the petitioner wa P

th otedtóthe post of 
U.D.C., 

y Scale of .1200/ to 2040/ in the 
Kendrjya Vidyalaya sanqatflyj 

The PGtitiOflr due to 2 	 . 
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a 	

..4• 	 '." 	
14 	 • 

' 

11if /Ior Ad 

freaso no did not accept the said prornoL 1 
t 

~ tltiOj ner 

 tha1 te. Thereafter, the case of 
the 

was again taken, Up when Post of 
P.D.C. fell 

vacant, as wil lI! F : aPPear from 
the  

—': 	
couj0 	

ãted 9497(Annexe_L) I •._.. 
	..... pent. b the 	

Ke nd r iya  VIdYa1aYa • 	: 	
. 

 
Oaljga6n . 

 to theAssistant COmmiaBjofler ,  

	

endrjy 
Vidyalaya SangatharJ 	the 

et of the petitioner were
forwarded 

S 	

. 4f. 
4 for fur heraction. According 

to the 
etitjoñer One post  Of U.D.C.  is lying 

• 	

.. 

4 	vacant presently and he is 
 eligible for I JJ .5 	

1 	motj 	
to the said post. lie now 

Pprehe '
dsthat the poet will be, 	up I y 

tran1ferring person from other Place :iI 	I fl8tead1Of 
Promoting ho the ,  said post. 

	

a matter Ofaqt 	
oner  

a represontati 	beforo the 

fOrwarddd W
ho by hi55 letter dated 3 0 797 

,.. 	.5. 	 . 	•L 	 • 	. 	... 
the aame to 5 tle 

Cr i88ofle 	enj 	
Vidyalaya Sarlgatha,i 

From thefact s  narrated above it thus ájeara that there is a Vacancy ,  in the post of Dc 
and the Petitioner IS oligb 

.4 	 S  

t 
be CObsidered for the post.

le 

thfa ct s nd cIrcj,IL)CO 
of the 

case, the re8pondOl)0 are 
direct NJ toCo n. BiNr the ca0 of the PCLlttotcj 

fr bejn promoted to the 
p)5t of UDC on 	with 

Other Oiilrjy 5itt 
- 	8On 	n accord 	with I 	1-fli 41 

.5. 	

I, 	• 
(."l 
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Jil 
C.RUXO 4019/97 

g by OfrIC
Advct 	I 	Scrial 	

Office flOtc, rrpon, orders 
or PTQCeedii - 	 t 	withaigna, 

L / 
(J r 

'U 

- -- 	 - 

(28 .e.91 . 

cont 
 

Con deratIon
that earlier the petitj0fl0 was kromote to 

the post' of UDc but or 
" 

also 
perfla1 re80 	

he Could 'floe avajj that chance andhat his Personal Problem io ovo by flow s  
The re  

. 
rpondents are direc 

the 	 ted to 
Complete 1xercjs Within 

4 wee..from today and 
durig t1u.  Pe 

I 
 riod 

 they shall not fifl jup th
e PosdOf 

c!oE enjya Vidyajaya Hala 

the PetiLiofler 
Petit 

stands djaps
accordingly 

.4  ~x, 

UMMU be tru 

IAIJJ ( '
tu iATZ H1GJ  

V5 34 Ar ef 1'7 

S. 
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r c! 	T!l1, 	• 
• 	r 

['h': 	D.'ril -  ' 
Iii 	'JlQ' 	:•' 	r; L h,n,  

Tha Thflncp't , Kendriya c':i.ciy y , 
Mal igm 0n, (3Uih,tj..1 1. 

Dj;ed 27tt) (..I: t(:)ber , 1997 

SKI lini"q r'1pc:) r t as UOt  on p r'omo t I on ' mm L Df,, 

- With •rfer'pnce. ftV3: (flfl 	WK1) -I hi ' I 	 No. 
t 	 •r 	H 	' •', 	 r., 	 •. 	.. 	•• 	.' 	

'fl ... 

	

On Ui 	hJpc' c 	cJ 
'1 	hOVp, 	I i'Fcy r'port: 	":v ':Juty 	f,:Ii 	for'(?nc)nr' 	o 

27th 	tip 
 

AU  

'yot,, kindly tc:) )1r'sfti 	me 	to S. 	 . 	

. 	 '' 4H''"1 f'Afl 	rC 	to Join in my du;y s 
UDC and obi ird, 	 . • 	 S 	$ 	' 	 ' 	 •' •' ' 	

1 	
' 	tl 	 .' & 	'' 	 r 

• 	f 	) 	•. 	- 	•• 	1'L 	
P,' 	 ' 	

•, 	'•' 	• 	
:: iI <'y ' 

'fithfLj iy 

	

may hq1-q t4:, 1 jj, 	
' •; 4 h, A i T on ;7 	l 	(t/j) 	

PQJ hi A.' 	
- ' 	 ' 5' 	

' 	 ' I 	

, 	•''' iF'i 	I,: 	ti.. 	:, ­ jAce4ved by,, 	
S • j 	 iIt'ip't Princjp 	' ' 

	 I.L, C,:, KV. 
Ili:icç)fl. r 	•' 	' 

 
• 	: •• 	7j.w. 	7 - 	r' 	•)' 	 . 	'.,I 	

'H 	' 	" 	: 

C olon 'c,. •; 	r, 	•r 	
h, 

I :t 	, ', 	•'/ 	 '. 	Li 	hit; 
':1. 	

' : 	l'':4 	' 	
.•il,, 	

J1'j' 
It 

I t  

czj 

1i 	
• •i,I•• 	 , 	' 	

?i,r' 
• 	' 	 • 	•• 	' 	. 	, 	r 	 '•• 	' 	

•• 	'I 	-. 	., 

r 
• 	. 	,H/l 	''H 	

• 	 s. 
• 	

' 	'f 	" 	" 	• 	 :,' 	•.' 	•' 	
', 'S. 	 l 	• • 	t•'• 	, 	', 	
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Pr ;1(1 in K..jiit:, 
r)er Division Clerk 
n-i ri ya VLd yal aya, 
ligdonc Guwethuti- 11 

aijwrnhfiU t.t'. • 	/U1UO1) 
SP EE78III182IIH 
Counter No2,Op_CodeJpO. t 
To:S 	CHATUP.VED!,DthHt- 

HEW DELHI PIN1 10 
rrom:P KAL!T 	GHY 1fl 8/12/199?/ i7:15i)' 

NXVR-3 
--I 

The DeDut: v Commi s i on 	(i.r, -ir,,\ 
- 	 - -' 	 - 

 

I(eridriya Vidyalaya Saflgcthan, 
3hthidjeet Singli Marg, 	 - 	 ,- 
New Delhi- 16 

rrhro ugh Proper Chainel) 

- 	 - Dated 6th Decemr'99 

theyance of Mutual request transfer from K.V.Maligaon 
tO 1< V. C1P F. ?rnerigog,Guwahati br any other_IUthd rlya Vidyal a 

pected Si r, 
 

I have the honour to invite your kind attention to the 

nubject cited a}ve and suJit the following facts for favour 
i. 	''n i: l Jnj 	I J(i iar y .tctioti  

That Sir, since my promotion was offered from L.D.C. to,, 	j 
Iter completion of 14 yedrs of regular service, there-

cifter I have been oxing - as U.D.c. atJe.ndr1ya Vidyaiaya, 
Ilul ir.joti, CUWUhUti 	iflcC_27th Octo!y-r, 1997 

Thut Sir, I woul4. like t inform you that I came €0 
i.roiu reli able sDurce that one station senior most U. P. C. 

of iZendrjya Vidyalaya, Maligaon (1r. iiK.Dag) had applied for 

mutual request transfer from l.V.I-1aligaon to K. V.CRPF Arnerigog 

Principal K.V.t.Ialigaon letter ib. KVM/99/444 'Pated 23/9/99 

evJdressed to your good office through 	Assistant Cärnmjssjoner 
1•./•5 Guwahatj Region 

for seeking permission of the mutual 
Lr.±yicfer to save ed to avoid sirplus at I(.V. Maligaon.In this 
co:irlectjoi-i, 

 

at present to sanctioned post of U. D.C. are holding 
i' !)i:i.On uS per prevj0u3 SLUiCQt enr31inen. F.yonJ 1606 On 
L- oLhr1 -1d[1d ørie post of U.D.C. woulj be withdrwn/ decrease 
in LcJ.irir; 01: KVs(I1.p. ) 

 

fq(.w Del hi D.O. 01 the Corn issiorier letter 
ci atc'ci 20/0/99 and another 2ri] letter Uo. 

p• 1-i/2UU0_UJ/J(V3(0&0/ dated 01/ 10/ 99 Poclides, as the new 
h;jvo been anprovcd in the rb,jrd  of Governor's meeting 

J.oi: L1X,,tLj.on of staCf sanction for the academic year 2000-2001 
in th number of having upto 3 

ectjon Class I to X for one 
-: ii;l:ecI 

at  innexurerl,as -per I(V5(:. Q. ) N:w Delhi letter 
aJVe. IIOrCOVer,I c0nccttj1 of ;tprohcnc, if the mutual 

I. - - u i'd: ci: 	.oti1c1 be come into of feet by your good oEIf ice, it 
ice for IflC r; junior U. D.C. at . V. Maligaon and - 

1 (Thjl (WL LJ.(Iimnfljr; fflV hot h denrived f- r- - w ieUi t:mate 



ex 

1wt Sir, 
7y, ~w 

 ife is a Regional Rural fliflc ernt)1oe serving •ifl 

III y j yoti ih a9nui a hank, ULiar apur flirichi, Guw&iati, which is 

iie arest from my duty place. (z Copy of thQ service certificate 

from the emplqyer is enclosed for your kind perusal). 

ThCIt. Sir, [fly ailing father ittore than 60  years old who 

is residing with me has been su'fering from Asthma with hypat 

ansion last three years is under treatment at the c6nsultiflg 

Doctors (A copy of the medical treatment certificate from 

4Luthorisedl Medical Attendant is enclosed herewith for your 
r r . i 1 v  rr'fri,renco ). 	 • 

• 	That Sir, my son 7 ye ars old is studying in private ' 

School in St. Vjvekananda English Academy, Maligaon,Guwahatill 

t: r I: he &. jud rd- I (onn ) i3oijden, I oin the elda n. ron and now 

only bread earner of my family as we'll, as my 55 years old moth/er 

ire wholly dependent upon me. 

That Sir, your small favwir will be great bussing to 

mc arid help me render my best services to the KVS at.K.V.Ma.l4gaon, 
).ng. free from big worries of domestic life and acuat.e persDflal 

problems. 

I1eedless to mention that if I am shifted to any other 
p13cc ,I will L put to lotn of inconvenience ar1 discomforts 
your kind favour is selicited. 

In view of the facts, stated a1ve, I earnestly request 

ou to look into ti-n matter per sonally J) that mutual transfer 
.ol 	L1.tLiofl senior most U.D.C. from rendriya Vidyalaya, 1aligaon 

to another K.V. ' s,  kept abeyance uitill further implementation 

of new staff sanction order for the academic year 200G-2001 in 

per:3uunce of your KVs(H.Q. ) New Delhi letter referred ave as 

the iinnual Regional request transfer has alrey been done 

according to computerised priority list. As p er criteria. 
thich that act of your kindness I shall be ever remain geatul 
t.') YO U4, 

marking you in aoticipatjon, 

	

}iucics :- 	 Y;cs faitIfu1'1y, 
3. Our r)lto stat cony of service 

( I 	 •' 	
,- 	 0 	i 	/ ;-. One plotocopy of medical tre- 	( PRI-U)EP KAt,IT 

ttinerit ccrtjf icate from autbo- 
n:Jjcl attCfld&lt in 

oect of my father. 
.jV:tflCr' Copy forwarded for information & necessary similar 

	

')J(1 tO 	- 
I. Y' Ifl:;j 3tL ji it Corn rrd. so iorie r 1(E'n(I r 1. 	Vid yi1. aya Sang at han, 
Uegional O.Lfice, Guwahati Region, 1.1aligacon Chiriali Guwahati - 12 
for kind information & neces.ry cicLtori ule a se. 

-- 	 - 	• 	• 
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ANNE~uRr 
liii 	I $ I 	t 	(lilt ii 	I I ) 

j 	
l, 

	

:1 
': 	

M ill igaort 1 

To  

The Cotnni.issiotier, 
Eendriya Vidyaiaya Sangathan, 
.1.8 , 	 i.11!;t i,ttiI...i.ouai. 1\rca 
SIiihideuL S.iny islary 
New l)c.1.ld-16 

Ii Lcd , 2)tl" liecolllhc?: ' 99 

- 	 I.tl 	tl'ltl'•tl I 	Ii 	litlil iifl 	riIi,'' i 	Irii!; frr 	I rr'm 
I( V Mcii .1 yoit 1.0 K V CR1P I.",  
in respect of fir B K bas (UI)C) and Snit. f1. 

- .I3hat icharjee (UDC) 

l(t;1)e;L61 Sir, 

I I11'/r I II' IrI'III, 	((1 	flVll(' yrl(lr ki it1 al:"nI.:i . on to the 

subject Ci Lr.d €lr)(IVC and ubinit the Lollowitty 1.acts tot tavotir 

i: your kind necessa y action pJea 

Kal.ita has been servilig as Reylonal Rural hank employee under. 

I'raylyot.tsh Gaon]ia lnk I)harapur, Guwihati, Assain (A copy of 
I 11fl IV i 1C ( U I..i .1 ca e t3 clIcloSc(1 iwrewi 1:11 L or your kind 

pe.uthal ) wli I.eh 11310 k iii dil;talleu I ruin itty duty place where . I. 

w I I ii my. 1w ; ha rid at 	(ov t . acccniiinodi U.on 	a J. 1.0 L Led 

in I ;lviillr cl 	my hiii:thtnI it hcittywl Hi lily 7 y'ili:n iiiitioi. 	cli I IJ 	an 

we] 1. a 	I li 	&i .1. .i.ng poor hc'a.l.t:h pclrent -.n- in - law who rite resi di it 

with me and whoiAy dependent upon us. 

1 iat Sir , lily hur;bnn'.i Shin 	I' Kal i.Lei has becim worki.ny in 

Kendriya Vidyalaya fIai.igaori, Guwahati as UDC sine 27th 

(:l:riher ,  , 1997 ,  
-. 

That Sir, my son 7 years old is studying in privte 

.1. n St Vivekananda IncjI.u;h Academy; Maliqaun , Guwahati 

I i (lit' 	.aml(trt rd-i 

'Ihial: 	ii., .1 liIi 1.iie 3 ow - riai(1 c'arn.i.iicj riv'itmI,or, only brc'ncJ 

ett.$iet: o1 lily Laiiti..i Y ktl; we]..). as my iil.imig father ni')re . than 60 

years o.i ci t•ilio has heeii !;u.If er.iiiq I ruin At.liina wi. 1:1 tiy P0 tanS i.on 

is sI: :11). under treatmc'ii t: at the 	corisu.Ltjsmr 	doctor' s (A. copy 
or 	i:Iie mnedira.l 	l;1t•;'.,ne,pt t:tI:j.Ji;iLe 	i.. ertrr'c) t':!r:eilith lot. 

t: rer; id iiiy a.torie 	lady  
on 

Yl  
.. . 



I 	 /1 2 

/ 	 'Iliat Sir, I would like to inform you that 1 canie to know 

I coin .ro.I i;il,le ;oir.cc thaI: oria 1jc'ii senior Iliost:. (JDC ol: Kendri-

ya V.idya.laya Maliqaon of Mr 13 K Das had lapp.tied for mutual. 
I ( 0t0. t,riinl er I:rom K V Ha I 	to K. V .(fl1.'L, funeriyoy,  
for seeking premissi.on of mutual transfer 10 save and to avoid 

.iurp1us cit K V .MaI:Lcjaon (however, a copy of the representation 

dtcl 6/12/99 1:S enclosd herewith for your ready reference sub- 

hy IIii i I' Ii I I i, tJI 	rd,  K V Mi I iqrt(m .i ii 	reslireL 	of my 
husband) 

Moi:eovcr, .t conception of apprhend if the mutual trans-
I.eu would 1)0 conic I it Lc cUed by your qood ofice if will be 

very injustice for inc as the ].eqal entitlements may not be 

depri.ved from legitimate rights . Needless to mention that if 

my husband shifted Lo any other place from K V.Mauiyaoii 1 will 

be put to lots of inconvenience & discomforts your kind favour 

i s ;ol i.ci Icc] 

.I.II VIeW Of the Jcict.s stiI:ed cibov , 1 	earnestly 	reque•It. 

you to look into the matter personally so that mutual transfer 

of serliorniost UDC (Mr BK Das) kept postpone untill further 

.tmp.l omen tation of new staff sanction requirement for the acade-

in i.e year 2000-2001 in aec:ordciuicc of your KVS ( IIQ ) New Delhi 
I.cl:Lcj as lncnL.iono(l i.i, my husband reprer;ent.atj on as per erici.os- 

I I 	I 	I 	Ii 	I'' it 	wli I 'Ii 	I-ha I 	arI: 	.,t 	i i r 	k i udnosi; 	.1 	ithai. I. be 
avc'r remain yreat:IuJ. to you . 

Yois:s !t i LIt[ iii ly 

Jiiclo: - As ahov. 	 (Suit .Mira galita •(l3hiarali) 

1) 'the AssIt. Comm isioncr;, Kendriay Vidyalaya Sangathn, 
\Z 	Req iovicil Of f.ice, (uwahati-12 for his kind information 

and i essary action please. 
2 ) 	'Iltrit (c,tern.I Manager, l'rayjyoLish Gcion.1 Ia Eank 

head Of ticc , Nai.ba r i. for his kind Iniforinatioti please 
3) 	'tIn General Secrciciry, KEV.tNSTSA (Jlc) , Lici.hi with a 

you k.i ttdly lu :i.ntcrveno I.he inaI:.Ler with KVS( Nc)) 
itil hoc] ly 'is soon as I'us:ii IjI.c ,n I.IiL I y.i.LimaLe rights 

ittay riot he clpr.iv.'rI 	
' 

(Smt.14f.ra Kaliga (hharali). 
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Copy to: 	 . 	 .. 

The teacher/employee concerned. • 	. 	,.; ., .. 	 ,, 	. 	 . 	 . 	. 	I 
The Principal,of the Yidyalaya from where thd teacher/employee 
has been displaced. .4 The concerned teacher/employee.rnay,be. 
relieved immediately. ''In case. the said teacher/employee b 

femaie. or 	physically 	handicapped as per the standard' 
guidelines framed by Govt. of India, the said teacher/employee 
should not be "relieved. 	Intimation to this effect should be 
sent to correspondjng V,idyalaya/ ,both the ReglonaT 'Offices/ 
KVS(HQ) immediately so that further appropriate action can be 
taken. 'Representat,lon'bf the teacher also shoUld be eentY.to 
tcV$(HQ) for records. 	:' •. 	 . 

H 	 •,' 	
•0 	 - 	 I,  

2- 	The 	Principal.., of 	the •Kendrfya Vidyalaya to wherek, the 
teacher/employee has been transferred for Information 

r and 
necessary action. In case of receipt of Information as 
Indicated at Sl.I'Jo.2 above, the techer/emp)oyee from his 
Vldyalaya should not be relieved and the matter be reportedto 
this office forthwith to enable tVS(HQ) for''.iocating. another. 
teacher/employee from the dieplacemen zone.  

4- 	The Asstt. . Commisjonsr, KVS, All Regionul Officea. 	 ,. S  

- 	The. General Secretaries of recognized service Associations 'Of 
IS. 	i.. 

 

O.S.D. 	'.(H.RJ;). 	 . 	.. 	.. 	 .. S  

0S.D, 	.(Def.), . 	. . 	 . 	. 	. 

— 	All Dy. Commlsslonere/ Asstt. CommIasjoner/5r.Admn. Officere/ S.  
S 	Audit Officers and Education Off1cer of KVS(HQ), 

. 	 S  

E.A to the Commissioner, KYSO 	 . 

Guard Fiie/Notice Board. 	S 	 ,•• 	
. 	. . 1,'' 

S 	
(Dr. E. Prabhakar) 
Educat.jon Officer' .• 

0 

/0 

0 ,  

5.5 

-. 	 S 	 •' 	
•' 	1 	¶? ;i 	S 	,, 
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- 

From. 
Mr. P.ICajjt4, 
U. D.c. 
K , V.Mlj 1 r. Ouwshatt. 11 

V 	 - 

The Corrnjston, 	V 

Xerzriy4 Vi yaiaya Sangathan, 
18, Institutional Araa, 

ahidJeet Sing Mrg, 
flew Del hL' 26. 	 V 	 V 

 DateJ 11th December' 2000 
- 	 . ub SV 	 tOr1Irr...of. trjfr on public Lntere 

	

d modifjetton of trnafer order within 	V 	

V V 	 gre4tr0uwdtj city. 

air, 	
V 

I have the hour to invite your kInd attention t, the 
e1bject cited akzwe and euxnit the £llodng facte f - r fwour of 
your kind necessary action pleas.. 	

V 

2. That I, have been working as trnc since 27th Octoberin
V  

1997 at (.Y.MalLgpn 1  0uwahtt. 
That Sir, I Can to know from reliable source thdt I hv. been posted at IC.V.Mirjujj Arunachj Prdeah on public intereatV .

as  per your directjo. 	V 

That Sir, my wile is ai emloyee of 
r* under Regional iural aj* hU8 been working  at Ohazepur V 

Quwdhatj-33 (Asiw) (Acopy Of the VServic. uerttftcata IS enalos.d 
herewith for .yotr kind peruel) 

	

That 8lr. my Light years minor child in; studying in fts 	 V 
Yiv&nda FnglIsA A4y Ma1Lg,n, Ouwahatj to VthS standard * 
II. Under ,se,ndry brd of V14tion 	as trre is io eny 	

V 
looc after 

'' 	s1 that future saucotion life may not be hrnpe'r. V 
:Thut 	r. ,n ailing fatlrr more than 60 years aid wto. 

is residing with me hó been eu.fertrig from Asttvna With Hypathenston 

	

last four years still utider treatment at the afleu1ttng Dctót. 	V  
(A copy of the Medical txeotmeit (rtlI.,zt.Vjfl ec1o,od herewith) 

That Sirp I c te 1411wp4U eardingmmbor s  only bresi earner 
of my family as well as my ailt -ig mother t  63 they are Oal't 
ataj without helping of myssl,f and prooer c,re. Mor.ovez X would 

like to ifozm YOU tbt,tr*re ia provIfJiOfl cort5trkbd in £uda 
nmrit.j rule both ktj hueband and wtLe ure ernoloysee may be 
posted, to the nearat to tie etotiori as rer rule. 	 Needle.s 
to mentioned that U I a' shU ted to ay other at ace fron Quwhgj 
City I wifl be 'ue to io of inc,nventorice & dieeomrAort your 
kind favour is 5oltcjto4. 	this enetr, I had aireddy sib- 
'flitted in my prevLot 	2.licdtjor dated 0 6/12/99 . 	photocopy V 
Of the sano is •ncos,d herewith for your kiraJ nerusal). 

r 	
V 

S. S fl/2. 



i••• 

- 
7 

That Sir. I into bring to your kind attention One post 

of UDC is likely to be lac.nt at Kendrtya *kayii Vidyalsys. 

CF.MarigOc.(uWahati,, inho has been transfixed to Kiindtrya 

Vtdy.lsya. Maligaon an per your good office direction. 

In view of tP* facts stated aboVe 1 earnestly req le st  IOU  

to look in the matter personally in that my request trisfst may 

pleaoe be posted within greater Ouwaheti city. For which that act 

of your kindness I sball be ever remain greetful to you. 

Th&ktng you in &flictpation. 

urs fsithfuliyt 

Encios 	1.. One phot.000py of 
the service, Certificate 
( in respect of my 
)j f e) 

2. One photocopy of Mec3icai 
treatment c*rtilicete 
(in respect of my ,  
fdtuer) 

C74 QPVQ 	/) 	c ô 
Mvaflce copy forwarded for tnormst ion ad. Sitl.ar W.cessarp 
action please. 
The M.tt. Ommisior*r'r, KVS OQwatioti Region. Maltgn 
th*ridi. (uw*hett12 for invnediate necessary action please with 
a r'quest that application may be forwarded for onward trs 
smieston to KVS (IhO.) New Delhi for tdUng action. 

The Principal KaVoMaligaons Ouwahati 1 111 for n.ceisàry lotion 
pleso with a request to forward the .plicettDfl to th.,a 
Asatt. Commission. KV5. Ouwaheti fegionfor further acttofl. 
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I 	I 
	 A rJpcu 

- i$IRANSFER(,IjIDEIJNES 

hi 	iiCiessrori of existing guidclines/orders on the subject, it has t)CC4) decided 
tlint ttansfc, in the Kcnthiya Vidyalaya San8athan will liercafler be made as far as 
lnnclicnbic in nccoidancc with (lie guidclincs indicated below: 

	

2. 	In these guidelines unless the contcxt olhcwisc rcuircs: 

	

i) 	"Commissioner" means Comniissioi,, Kcndriya Vidyalaya Sanat han inclu(ling 
any ornccr thereof who has been autborised or delegated to cxcrcise all or any of 
the powers and functions of the Cotnrnisionci 

"Pcrforrnance" means 

Where the Annual Confidential Repori(s) is/arc available in the concerned 
Regional ollicc, the assessment of teaclief as reflected iii his Annual 
Confidential Reponi for the last three yeats preceding (he year in which 
transfers rc taken up. 

Where the Annual ('onifident ittt Report(s) for last three years or any (if (he last 
thrice years is/are not available in the cpccuircd icgional Office lot whntcvci 

reason, (lie a eSsnicut by the Asssiant Com,nissiujicr of 	Region flour 
whet e tr nrrsfcr is being sought on tire ork arid conduct of ,  I hc tnclici (in tile 
year(s) in respect of which the ACR(s) is/are not available. 

"Sangat Iran" means the Kendriya Vidyalaya Sangat ua ri 

POStiiithCSangalhaflonarqhr(>.1çj5 	
pCtS( has been holding chargc of the 

"Statiori"nreans any place oragroup of places wihin aiim ban agglomeration 

"Stay" irleans service at a station excluding (Ire period or pc*iods of Cotitinriouis 
absence hour duties cceeding 30 days (45 days in case of N E. Region, Sikkiur 
and A&N Islands) at a stretch o(Irer than on training or Vacation. 

"lenchier" rn nrij all categories of teachers in (he crnploynlcn( ol Snuigathuani arid 

includes Vice-Pt incipals and ('r iricipals but (Jocs not include kdijcat ion (ill iccu 
S arid aliove. 

"icntirc" tricanis a conuinluous stay of three years in Noith Lastctn Region, 
Sikkirn, A&N Islands and listed bard stalions (Note. While calculating the 
aforesaid stay of three years. (lie period or periods of continuous absence (loin 
duties cxcccdin1' thirty days (45 dayz in ease of N l Region, Sikini arid A(R,'N 
Islands) at a stretch other than our maternity leave. Irainiing or vacation slurP he 
excluded, 



( 	

(Th 	J 	
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ix) 	
"V car" inca ;is a period of 12 (11onths commencing on 1st Api ii 

Unlcss the coutext otherwise indicates. 

w(rds importing the singular nuirrbci shall include plot al iiumbei ati(l 

vice-versa, 

words importing the masculine gender shall include ilic Feminine gender. 

ii 

 

111 
let nis of their all india transfcr Ii ability, all the cinploycCS of the K VS ate lialile 

to be transferred at any time depending upon the ndrninistrativC exigencieS grounds. 

orgasaliOial rcacmic or ott request. as piovidcd in these guidelines. 1hcdOit 
consider nOon in cuiectirig transferswill be administrative cxigcflCies/g' 

0011(15 and 

or pntircat minI rcasoiis including the need tmaInlaifl cont mutt y immnteri ripted ncndciiiic 

clredulc and 1tialit y of teachi It 
and toihat extent the indivdimnl inlet est/I cqticst shall be 

subset vicirt 1 lics ai c mere guidclimtc in facilitate the r cnli;ntinfl of objectives irs spelt 

out earlier. ]ra,mslci s cannot he claimed as of right by those making requestS nut do these 

giiidcli tics intend to confr any such right 

lIre maximum period of Service at a station shall generally not cxcccd hit 
Cc cars 

in the case of Assistant CommissionerS and five years in case of Plincip8lS1ldtICatb0n 

( )tliccr s 	They are, however, liablc to be transferred CVCfl before completion or tire 

aim csaid per iod, depending upon ogani5atioI1aI inter esi or ndiuinis(r alive exlgCiiciCS. etc 

Pr iticipals with outstanding record in terms of their per for ,iiancc as mcfhcctcd in A('Its and 

(1151', u esuits may be retained in a Kendriva \idvalaya even atler completion of live 

ycat s as afi esairl to promote çcclleitCC in the Vidvalaya 

5 	Apai I fiour oilier s, the 1hlo in 	
mild he ad nrinist,at ive gi otinds hu It niisl c's 

A t aclul il liable to be iranckrred on the m ei otn,trctulittiiirr oF the l',iirciIurI irinl 

(lie ( lra'r in'ui ol tIre 	
idàla aM anac,1iCi1t C ouiiniltt.' ol tlrc KC ridi r a 

Viya.lay. 	 - 	
--.--- ...............- 

lraiislet of spouse of a Principal to a Kendriya Vidyalava at tIre station wheic the 

Principal is working or nearby. hut not the Vid alan whet c lie is a Pt itreipal 

6 	
As liii as possible. the annual transfers may he made doting smirnitler vacati(1IIS. 

I k)WCVCt. 
rio 0 arislct s. cccpt those mitt the following grounds slral I he tirade 

nfl cm 3 r' 

August 

I. 	
Or gainSaliomial r CacoilS. adrriim,istrativc pivunds and cases cover C(l by par a 

'I'lansl"Cls on account of death of spouse or set ious illness vircii it is trot 

pi aclicallc o deter tIre transfer till next veal wiihorit causing set ions danger to i lie 

Ii Ic of th 	cachcr. hi s,, 1 1cr  spouse and srlau!ltI ci 	 - 
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Mritrial iraslets as provided in paia 12 

7 	1'I lOt it y 1(31-  0 anslers (ifl request shall follow the d e scending order of coml)it3Cd 

wclIt ;itc to he 'calculated in ; COlic of eni itictncflt points for or gallisat i0i381 

IcasoIlS/UltClVStS as also the individual nccds and cjucs1 of the tcachcrs seeking tiatisFeis 

in accot dance with para 8 below. 

Pt uvided that U aus(rs sottht on account of dC II ol spouse within 
8 pCI iod of,  

two years of death and medical grounds as per para 9 will be placed en bloC highcr than 

others listed in pml  8 of these GuidclinCS 

	

(i) 	
Oi atikntiniial tc;tsoi1it1tCt ccl shall be dascihed and ncsigtied entitIctlieI1t points 

as tiiidci 

(a) 	Ii aiisfcr Ii om places where tentH c 	
20 

is i tivol ved (see pw a 2( viii) of thec 

( ,t.iidCl i nes) 

	

(h) 	Pet (i inatiec 

R&I 1N(; 01 I' ERFORM \N (1 	 lN'l Ii LEM EN! .  11)1 Ni S 

0,itctatiditl 	
tO lu eicli \(fl1 

\' y ( ; OOd 	
(3 lOt each veal 

( pOtid 	
4 Iui (8('l1 \Cai 

A VCI 	

0 (1H each yeal 

itsal iclactol y 	
( -) It) Fot CCI1 

I l 
	yea! 

Ncedc delloicil by the (lloc tI 	frac,l cti8lI be acctttictt entillf.IUCI!t poilils ItS 

YCt) 	aiti5i each 

S No 	RIAS0NIS/.GR0UND 	 IN1 II I.I:1l..TJ'l. 

	

- 	

l'UIN 1.S 

	

A 	I thud and o,tho1iaedicall v 	 I 

handicapped personS. The standards 

o f physical handicap will be the s4tniC 

a s pfCSCt ihed by (he Govt. of India 

(HI Sat)CtiOil of (otiveYatlCC nhl(l% %tlC( 

	

U 	SI'0t.lS CASES 

2) 
(i) 	\VIicte pousc is a  

Satigal tiaii cuiployce 

n 
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Whet e Sl0tISC is a (critiat 	
1 

I 

( 	ci ititicirl employee 

Wlwie iqr,cc ic all etilocC 	 I 

• 	 01 	ri10IiIIi)(1tIS I)(lV or 

• 

Whet c spouse is an cmployec 	
12 

ill Stale ( uivertiuictit or its 

IIIIIII()US i1(I(IV ol l'SI 

()ihict slxiiISC C8SCS 	
I 0. 

Note lot S1uotce ( :ce5 

1 lie ;uIi es;uid poituls will he avaI ded 'ink 	het c thic Icau . 11cl seeks It ansFe hi a station 

(a) othet luau the (mc vhei c hic/chc is coo dilly 	
and (Ii) whet c lik/hcr sponsc is 

(ir uieathv This cotiditioti. i c (I') will. hd ever, not apply in those csc witci c 

lie spouse of the teacher is posted to a ntin-fatniIv stal ion p1 ovided the ti utslet is 

solight to a place near est to the stat ion het c hi s(hcr spouse is posted 

I tiiitiai i(,ih/(IIV(Ii Ce(lh,uI(licialI' 

sepal ate(h/ wido ed ladies 

I) 	I knet al ( ascs 	Iticit are not 

coveted Lw A-U above 

F. 	Stay at hue snliou Iotti 

vheit' tlut' iranstt'i is hc'iuiit 

ill) 'lit 

12 

I tot each year oF 

cI av eceertitut t hi ('C 

\ cat S cuihijeci lii a 

u1i3'ituunuliu O f 20 P u1115 

I each ut'i c WI u i have 
	 ?t I 

less than 2 years to ictinc 

9. 	For the pun pose of calculation of entitlement points inncspcct or medical glounds 

as tncfflituiicd iii the l'roviso to para 7 ol ihcc 6uidelines4 such illnesses of teacher 

hiituiscl F/licr self ot hi/hcr spouse and dependent sori/dauhtér alone as may be pi csc ibed 

by Illc ( ' ounulissioucl ts ill be contdetd as medical ground lot In anusic; 

N( it c 	A cull 	II hue (I('clncd to he dcpcndcnt till hc stat t s cal nitug ol alIai us the ae l 

years, whichever is eat tier 01 tit1ei s ft ottu pet nuanciut disability ol IuV kind 

(1uIu'sit it on ,iieuutat) inuespectiVe of fl!C hillit 	A daughter will he rlt'ctued :uutc 

dt'pt'iiilcuit till clu' 	t;uttc eattutt 	01 	t'tS utcitIt(I tutecpclti\c rut Iu 	hunt 

, 
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,1 	 (j) 

V 	10(1) Where transfer is sought by a teacher under para 8 of the guidelines afler 
continuou slay of 3 years in NE & hard stations and 5 years elsewhere at piace 
which were not of his choice, or by teachers falling under the Proviso to pain 7 of 
tlicsc (hiidcliiics. or very hard cases involving human compassion, the vacancies 
shall be created to accommodate him by transferring tcachcrs with IQugest period 
of stay at that station provided they have served For not less than fivçj'cats at that 
station. Provided that Principals who have been retained under para 4 to promotc 
excellence, would not be displaced under this clause. 

While transferring out such teachers, cliorts will be made to accommodate lady 
teachers at nearby places I stations, to the extent possible and administratively 
desirable. 

iii cases where a vacancy cannot be created at a station of choice of a Ieachcr 
tinder this clause because no teacher at that stat ion has the required length of slay, 
the exercise will be repeated for the station which is the next choice of the teacher 
seeking transfer. 

Note: The transfers proposed under this rule shall be placed before a Committee 
consisting of Additional Secretary (Education) Chairman, Commissioner, 

fr'dI 

Member and Joint Cornmijoner (Adrnji) KVS as the Member Secretary 

II . 	 In or dcr to. effect transfers in ter nis of par a 8 and 10 of these Guidelines, two 
priority lists shall be prepared and operated as under: 

First priority list shall list all the applications received for transfer in Icr ins of 
tuas 7 and 8 showing the entitlement points against each applicant This priority 
list shall be operated against the vacancies available during normal course lr 
being lilled ip. 

Second priority list will be maintained in respect of cases of transfer iii terms of 
para It) of the guidelines listing all the applications as also the entitlement points 
of each applicant iii terms of priorities given in para 8 of the guidelines. The 
applicants included in this priority list alone will be accommodated 
transferring teachers with the longest period of stay 
have scrjJ1jjj' not less than ) cars from flifljeof 'oinuj at that s atiotL For 
his_prjc_a rs o_ns_who have serv ed  I Scars or more a1Jiic.stajjs 
shall hc pijii] by tire ASsistantConinmissiuner s of t lie respective i cginns and 
displaycd. 

12 	Mutual transfer may be permitted ot satisfaction of the ('omnmissiuricr I )I II such 
cases will be taken up on courpictiorm of annual transfers as per clause 8 and comnplctcd by 
30hhi September. 

13. 	I rU i a and miter -regional trans ftr s may, as far as pricable, h" wade 
si in tilt ar icon sly. 	 011 

II. 
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4 	
llpun pi omulioli tu du ect reCtUitlnCflt as Pt 

incipalSt I ticattufl ()i1ic&l s/As slant 

(oluhlIiSSitlCl s an ot beer shall ncccssarily be o5td to a dilfti ciii Staic uthet thati the 

one whete he is posted or doiCiiCd, as the 
CaSC may he. t1bjCVl it) flv8$l1it)IWY 1 

v
acancies. Subject to availabihty of vaCatlCiC$ and othet adni Ilative ieSOi)S thoc 

who ate ttuc to iCIlIC 
within next thice ycaiS may not he 0sicd outside their IIOInC state if 

thcii sci vice t hc same tation prior to promoUOii does not 
cxcccd tiuce Year S. 

A tcachcr on prohnOtiotl shall necessarily he postl out of the Region wlicic he is 
15 
cult ently posted I I0WCVCr, a lady teacher niâ) 

Ofl 
promotion he posted within the same 

Region but a disti ict or two away from the existitig place of posting, subject to 

a vailabilitY of vacancy. 

( 	
Fi nnsli IA will he regulated as per ordet s of the 

(OVCI 
nmcnt of India on the 

sub jcct 

17. 	
Assistafll (otflfluiSS%01 will he competent to change the hcatktUat 

	s of a 

teacher Iii) 

adnhlilisti auVe giotitids to any place within the i egiofl as deemed lit nud dii ccl 

him to dischai ge his duties there. the ASsistant CommiSSb0t15 hnll icpol I fruthiwitti the 

case with full tcts to the ComifliSSi0 
	

for coni ti anon or dii cctiOflS 

/ Not w1(nd1uIg anything contained in these guitlCth5. 

a teachet i an employee is liable to he thansfct ted to any eiidt iva \itl\1h8Yh or 

oflice of he Sangattlan at any lime on hui I notice on gi minds went iuiied 

Ii 

clauSe 5 and 6 (i) of these guideliuCS. 

the Conul1iS510I Will be COlI' O 
make such dcpahlul c Itom the guidelitiCS 

as he may 	
ti

ccvSa1 v with the pc iou appt o a) of thi Uhail man. 

(C) 	
the rcquCSl of a teacher may 	

0nsidei ed fot tiansfet to a stalinhl in i cspCt i 

which 	olhC pet SOfi 
has made a claim or ,ettiCSt eve" if such tcachei has not 

50btnitted bic appliCMi0i 
in the pi eSci ibcd piofol sun at the time oh a tinital t;anSII 

or within the Ii uiic Ii mit pi CSCI ibcd fut the put pose. 

(I) 	
Vollowing caseS will not he conside1C lot If 

nnsfcr 

cases of Educatiolt 0111cetA55i5tahit 
	thhhhSSI0tlS tr ti ansfer 

	ithiot1t 

0tiiplCttt)g three yearS stay at the placC to 
which 

they we e 0stcd Upofi 

CflSeS whCiC 

a teacher. Educatiohi (ccr., or Assistant (oti1hihiSSl(uh1Ct was 

it auiski ted ott gu 0unds ,ttCtitiOI1C in pras 5(I) 6 and 7 of these 

gts idt'tittCS wilt 1101 

be COIISIdCI 
cd fo transfer without 01i1plctiiig 	

ycat s slay at the staliohi i 

they weic so posted. 

a 



1 
1' 

/ /, 	(iii) 	
i'r iricipals tducaion Ofllcers and Assistant ('orlunissioner 

5 will not he trans icr red hack to the sa rue stat ion it om where hey were r ansfri red ear lici (n 
cornrplet ion of period as spec i tied in par a 4 above unlcss a pen rod of 1 hr cc years has elapsed. 

(iv) 	
cases of fresh postings whether on dired rnJjtment or on promotion unless 

Ilicy 
Complete three years of stay at the place of their posting except that, in case of 

WOOlen teachers, the request for posting to a place of choice can be ConSidered 

after stay of one year. This will not, however, be applicable in cases covc,ccl by 
paras 5, 6, and 7(i) of these Guidclins 

Ihese Guidelines shall Inutatis unutandis apply to rIon-tcachi,n staff to the extent 
applicable 

harry difficulty arises in giving effcct to these guidelines, the ('oInmissioniCi ma 

pass such orders as appears to him to be necessary or expedient for the nis pose of 
i cnuroving such difficulty. 

If any question arises as to the interpretation of these guidelines, it shall be 
dccidrl by thc (onuyIjssioner 

22, 	
'I he nhtentiorn of all the CrnpIoyce is invited to Ruic 55(27) of the lducati, (ode 
and i ole 20 of the CCS(CorI(luct Rules which provide as tinner 

(i) 	As per Rule 55(17) oiJ,ducati(fl% ('ode: 

"No teacher shall rcprcsnit his grievance if any, except tIn ough pr nper chni nmcl, 
nor will lie con% - njs 

 ally nort.ofljcial or outside influence or snppn,i in I espccl ru 
any urmiter pertaining to his service in the \tdvalava 

As per l&uk 20 0ICCS(Conduct) Rules: 

	

No 	
Servant shall bring or attempt to bring a n' pout ical or other out side 

influence to bear uri any superior auttrnrity to furiher his intcr est in respect of 
matters pertaining to his service under K\'S 

lit he above provisions as mentioned at (i) anti (ii) above are curiO averred, the 
following auiorus shall follow. 

111d1 the name of the applicant will be removed From the priority list and 
he/she will he deharrc(1 for three years from being Comusidefeif for tmnnnskr 
wit bout any further reference to the teacher 

1 
lint the teacher will be open to disciplinar' proceedings as per r riles. 

0 

I 

/ 
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Date. 19.12.. 
The Asstt Commissioner, 
Kendriya .Vidyalaya Sangathan. 
'iuwahabi Region. 

¶ 	

Ma I i gao i. 	 l 	

, 
Sub:- 	 Order dated 141.øø passed in 

O.A. No 432 of 20 	passed by the 
Hon' ble 	I::entr.l 	AdministratIve 
Tribunal. 

Sir, 
With due deference and profound submission, I 

beci to state the few fi,llowinu lines before your h''no'.ir 
for kind cc'nsideratic'nand necessary action thereof. 

	

• 	E'RIEF FACTS. 

That initially I was appointed as an Lot:: and 
subsequently I was préimotecito the post of uoi::. Howe-: 
ver, the for pistini in the said upgraded post I had to 
approach the Hon'ble High Court by way of filing Civil 
Rule 419 of 1997, atid the Hc'n'ble High Court after 
'hearing the parties to the proceedings was pleased to 
dispose of the said Civil Rule with a direction to post 
me in the va':ant post Of UDt: at hal ictaon Ky. The order 
of the Hon'ble High I::ciurt was dully implemented: posting 
me at the Mal iqac'n iKV in the post of UDc: and'u:ut 
•27.1.97 I submitting ny joining report resumed my duty 
as UDC. 

That apprehnding my transfer, I myself as 
fwei 1 as. my wife in the month of 99 Dec made representa-
tions praying for my continuation in the KV Ma]. igaon. 
T'he apprehensions as reflected in the aforesaid repre-

'sentatic'ns dated 6.12.99 and 22.12.99 were of certain 
irequest transfer case where I epressed that my inter-
est may be •jeopardised4 But to that effect I was never ,  
qiven, any kind' of int4mation. Rather I ':c'uld come to 

kriow about my order c' transfer and also 1 coul cL-  come 
to know that tho some Ias been Issued not in the ,:ubi i c 
interet but for sc'n)e other employees ignoring my 
c1'irn. 

• 	)' 	 That situated thus I was constrained to move 
/ the Hon'ble Tribunal by way of filing O.A. 432 of 2000 

wherein the Hon'ble Tribunal waspleased to dispose of 
( the said O.A. tak ing irt':' consi cJerat ion the 5th Central 

Pay Ci:';mmiss ion Rec':'inmendat ion. As per the dire': t ion ;of 
the H':'n'bie Tribunal Ty this letter may be treat-ed as 
my representation, playinq for can':el laticin of the 
trans fer order dated 4112.2000 on amcriqst the t.::'.L i':'wi nu 

:qru:.unds; 

I hat the ctrder of trartsl'er has not t:cen 
± ii he interest of pubi ii: rather same has been 
': t I on the request made by some c.'ther em- 

Côc' /J(9c= 2 
(-I 

'3FtJUi"iD3. 

I issued 
tj sLItr 

p1 CIy(( 

99 
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That since thcre has been already an order of 
the Hon'ble High Cc'urtdirecting me not to diturb, the 

issuance of the order of transfer dated 4.12.00 leads 
to contempt of Courts.Proceedings and that is also (fly 

pleaded case before the Hcun'ble Tribunal. 

That there being various Office Memorandum 
issued by the I3ovt of India emphesising the need f o r 
posting husband and wife in a single station and also 
there being a stamp of approval by the 5th Central Pay 
Commission Recommendation, the order of transfer should 
not have been issued more sc' when the said tact was 

made it known to the avthority concerned. 

That my wife ;beinq a Bank Employee serving in 

Iuwahati the order of transfer should not have been 
issued in violation of the guidelines mentioned above 
part from that my son-being below 10 years of aye the 

O.M issued by the I3ovt India covers my case, wherthn 
direction has been issued for strict cc'mpiiance of the 

salne. 

That sin':e I made representations regarding 
my continuance in t3uwahati is pending disposal the 
order of transfer should not have been issued which is 
per se illegal. 

In view of the aforesaid facts and circum-
stances I pray you r honour not t c' t r a ns f er me I r c'm my 

present-place of posting and allow me to continue till 

my son attains the majority. 

Thanking You 

Sincer—e 	Yours. 

P . K 	i t a • U Us: 
KY Maliqacin. 

Encl':':- rhe copy of the order dated 14.12.00 passed by 
the H':'n'ble Tribunal in iJ 	No 432/00. 

Copy to :- 1. 1 	The Principal,Kendrjya Vidyaiaya , Maligaon. 
Guwah,tj-11. for immediate compliance as ter 
order dated 14. 12.00 oassec3 in 0. A. No, 432 
of 2000 passed by the Hon'ble Central 

ministrtjve Tribunal Guwahdti. 

4' --- 

4111,/ t 
I 

( '4 	•'' 	 C) 
P.Kaljta, UDC.\ 
l(V Maligaon. 


